THE COAL’BEARINGFAREAS (ACQUISITION AND
DEVELOPMENT) AMENDMENT ACT, 196@9

z

No. 23 OF 1969

[12th August 1969]

An Act further to amend the Coal Bearing Areas (Acqu1s1t1on
and Development) Act, 1957.

Bt it'enacted by Parliament in the Twentieth Year of the Républic
- of Tndidas follows:—

Short t1t1;  , 1 Thls Act may be called the Coal Bearing Areas (Acqu151t1on
and Development) Amendment Act, 1969.

!
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Ame¢nde. . 2. In.the-Ceal-Bearing-Areas (A qu' 1t10n“*and“‘BéVélUpment) ‘Act,

ment of 1957 (hereinafter referred to as the principal Act), in section 20eof 1957,
sezhon 23, . N

(a) in sub-section (3), for the portion beginning with “in
respect of such land;” and ending with “or any part thereof.”,
the following shall be and shall he deemed always to have bean,
substituted, namely: — ‘

“in respect of suchi land jor of any rights in or over such
land; and the Central Gove
declaration under section 9 of this Act in respect of the land
or any part thereof or any/ rights in or over such land or

part.”;

~ (b) after subésection (3), the following sub-section shall be,
and shall be deemed always td have been, inserted, namely: —

“(3A) Where in respect of any land covered by any noti-
fication issued under section 4 of the gaid Act, no objection
has been preferred unde¢r section 5A thereof within the
period specified in that gection, then it shall be deemed that
a notification had been/issued under section 7 of this Act
in respect of such land jor of any rights in or over such land
and that no objection fo the acquisition of the land or any
rights in or over the land had been preferred under section
8 of this Act, and accgrdingly the Central Government may

- at any time make a geclaration under section 9 of this Act
in respect of the 1 ox;oﬁaf}kapaurtmthereef»»-opahywri‘ghts“irrﬂw
op-gver-such~land-ee-part
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3. Notwithstanding any judgment, decree or order of any court,
every acquisition of land or the rights in or over land made by the
Central Government in pursuance of the notifications of the Govern-
ment of India in the late Ministry of Steel, Mines and Fuel (Depart-
ment of Mines and Fuel) Nos. S.0. 1759 and S.0. 25, dated the 7th
August, 1958, and the 22nd December, 1959 respectwely, made under
section 9 of the principal Act, shall be, and shall be deemed always
to have been, as valid as if the provisions of section 28 thereof as
amended by this Act were in force at all material times when such
acquisition was made and shall not be called in question in any eourt
of law on the ground only that before issuing such notifications no
notiﬁcatlon wasg isstted under section 7 of the prmc:pal Act in rela-
tion to the land or rights'in or over such land covered by the gaid
notifications Nos. S.0. 1759 and S.0. 25.

Valida.
tion of
certain
acquisij.
tions.




